FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RITZY CHEMICALS PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor RITZY CHEMICALS PRIVATE LIMITED
2. Date of incorporation of corporate debtor 12/04/2007
3. | Authority under which corporate debtor is | ROC Delhi

incorporated / registered
4. | Corporate Identity No. / Limited Liability | U74999DL2007PTC161977
Identification No. of corporate debtor .
5. | Address of the registered office and principal | DTJ 132, First Floor, DLF Tower-B, Jasola,

office (if any) of corporate debtor South Delhi, New Delhi 110025, India
6. | Insolvency commencement date in respect of | 08.01.2025

corporate debtor (Order received on 17.01.2025)
7. | Estimated date of closure of insolvency resolution | 07.07.2025

process

8. | Name and registration number of the insolvency
professional  acting as interim resolution | Parminder Singh Bhullar

professional Reg. No. IBBI/IPA-002/IP-N01127/2021-
2022/13700
9. Address and e-mail of the interim resolution
professional, as registered with the Board E-10/313, Mangal Puri Gali, Ghanupur

Road, Khandwala, Near Water Tank,
Amritsar- 143104, Punjab

Email: advocate.psb@gmail.com

10. Address and e-mail to be used for correspondence | Plot No. D-190, 3rd Floor, Sector-74,
with the interim resolution professional Industrial Area, Phase-8B, SAS Nagar,
Mohali-160071, Punjab

Email: ritzycirp@gmail.com

11. Last date for submission of claims 31.01.2025

(14 days from the date of receipt of CIRP
admission order)

12. Classes of creditors, if any, under clause (b) of | Not Applicable

sub-section (6A) of section 21, ascertained by the
interim resolution professional

13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in a
class (Three names for each class)

14. (a) Relevant Forms and https://it
(b) Details of authorized representatives
are available at:

wov.in/en/home/downloads

Not Applicable

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench (Court-IT) has ordered
the commencement of a corporate insolvency resolution process of the Ritzy Chemicals Private Limited on
08" January, 2025. (Order received on 17.01. 2025)

The creditors of Ritzy Chemicals Private Limited are hereby called upon to submit their claims with proof
on or before 31.01.2025 to the interim resolution professional at the address mentioned against entry No.

10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means. _
A financial creditor belonging to a class, as listed against the entry No. 12, shall 1nd1cate /:* 3

authorised representative from among the three insolvency professionals listed against entry glaqg,t@@gf“'

authorised representative of the class in Form CA- Not Applicable. < 18BI/1PA-002/ |

Submission of false or misleading proofs of claim shall attract penalties .

AFA valid up to 30.06.2025

Interim Resolution Professional

For Ritzy Chemicals Private Limited
Email: ritzycirp(@gmail.com

Date: 18.01.2025
Place: Mohali




FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RITZY CHEMICALS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor RITZY CHEMICALS PRIVATE LIMITED

2. | Date of incorporation of corporate debtor

3. | Authority under which corporate
debtor is incorporated / registered

12/04/2007
ROC Delhi

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

U74999DL2007PTC161977

DTJ 132, First Floor, DLF Tower-B, Jasola,
South Delhi, New Delhi 110025, India

6. | Insolvency commencement date in 08.01.2025
| respect of corporate debtor | (Order received on 17.01.2025)
7. | Estimated date of closure of 07.07.2025
insolvency resolution process e
8. |Name and registration number of the  |Parminder Singh Bhullar
insolvency professional acting as Reg. No.

interim resolution professional IBBI/IPA-002/IP-N01127/2021-2022/13700

9. [Address and e-mail of the interim
resolution professional, as registered
with the Board

E-10/313, Mangal Puri Gali, Ghanupur
Road, Khandwala, Near Water Tank,
Amritsar- 143104, Punjab

Email: advocate.psb@gmail.com

10.] Address and e-mail to be used for Plot No. D-190, 3rd Floor, Sector-74,
correspondence with the interim Industrial Area, Phase-8B, SAS Nagar,
resolution professional Mohali-160071, Punjab

Email: ritzycirp@gmail.com

11.| Last date for submission of claims 31.01.2025 (14 days from the date of

receipt of CIRP admission order)

12.| Classes of creditors, if any, under clause (b) ]
of sub-section (6A) of section 21, ascertained | Not Applicable
by the interim resolution professional

13.]Names of Insolvency Professionals identified to )
act as Authorised Representative of creditors Not Appllcable
in a class (Three names for each class)

14.|(a) Relevant Forms and https://ibbi.gov.infen/home/downloads

(b) Details of authorized representatives
are available at:

Not applicable

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench (Court-l)
has ordered the commencement of a corporate insolvency resolution process of the Ritzy
Chemicals Private Limited on 08th January, 2025. (Order received on 17.01.2025)

The creditors of Ritzy Chemicals Private Limited are hereby called upon to submit their
claims with proof on or before 31.01.2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. Al
other creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA- Not
Applicable.

Submission of false or misleading proofs of claim shall attract penalties. Sg/-

Parminder Singh Bhullar

Reg. No.- IBBI/IPA-002/IP-N01127/2021-2022/13700
AFA valid up to 30.06.2025

Interim Resolution Professional

For Ritzy Chemicals Private Limited

Email: ritzycirp@gmail.com

Date: 18.01.2025
Place: Mohali




(Tl U Jopedl A 31 Efean (FRUReE =afeadt o fag
AT &g gfskar) fafadi, 2016 o1 faf=m ¢ &% 21E9)

TSt frerew e fafwes & wmivmet & o 3

Heitaa fererur

1. | wldRe ol 1 9 st Firrew rede fafes

2. | wTaRe ol & qEEy @ fafy 12.04.2007

3. | ufoeril fSrae  iqia wiuRe  <gfe | sTReidr- feeett
THTERI/dSieRd §

4. | HURS UM e’/ SRS FON w1 HifHd | U74999DL2007PTC161977
AT BT AR

5. | FUe Fof % USligpd HEi™ qen Ju | SRS 132, IUH T, ST eR-4, Srare,
AT T qal Sfaoft fieett, 718 foeef, 110025, TRa

6. | idiRe FoN o aRNE i g fafa 08.01.2025

(3TRT 17.01.2025 I ITH §3M)
7.| feonfaamds gwd@ 9fshan o @HIOA Wl | 07.07.2025

JrgwIa feifr
8. | AR\ ww@ R & ®U T HrERA | WS fig yoor, . H.: IBBI/IPA-002/IP-
feanferame= ISR &1 A9 o dSiieRer HeR NO01127/2021-2022/13700

9. | faRm yEara IR w1 gaT 9 3-HA St R [ $-10/313, HE G MR, "R A, G,
IS & QY US| Tl Y Rl F U, MgAWR- 143104, TS
et advocate.psb@gmail.com

10 JARY IETE U9eR W TR o foTw g3 i | wie | €1-190, ded) Wi, Yeex-74, Teiead

S el S a2 e ofan, Tl-sefl, THUTH R, HiETel-160071, USE
THA: ritzycirp@gmail.com
11{ <rEl B YA A s faf 31.01.2025 (SMEARG a0 AW Y T <6l
e F 14 &)

12| sfaRa e 48R g1 Freif| o 21 ) S9-wRy | AN AR
(6T) % @ug (i) % erefe wolt 1 Soft, Al i *

13) 9ot ® ol o wiftrepa wfafafy & w9 # fafea | @] =
feenferam IR &% T (I9F 9o & foe
T )

14) (%) Haifea wd 3R https://ibbi.gov.in/en/home/downloads
(@) wiftrka gfafafy w1 faeror ™ Iuetey 7: | @] &l

TAGERT YA & A & TR Femer ot o frepe, 78 foeet s ($12-2) fAtw 08 SE, 2025 (3w
17.01.2025 ! UTH g3 I fest hfwerew weae fafies it wRdve fafaamm ywma gfen & g
FA T 3T 7

st riferew wigae faties & SMeRi &l gfafte e 10 & 3fdid affd we T faRe warg 9er &
31.01.2025 o1 39 § g 379 S BT YA W Td A AT TagERT b fomam S 1)

i ROTURD! 1 A TSR Ak BN 3Tq QI BT JHIT T AT BN | 3T At ROTHReT ol
I T ARK, ST BRI A1 ST axith BT TR Y Tehdl ¢ |

yafle FeR 12 & i geEs SR Svit 9 e foxi ForaRet w6 e e § ot & witeea giafafa
% &9 § HE HA o f fafte T= 13 3 iaria geies 3 fanfaams TRt 9 wivga gfaffy @ adem
I AT BRM-A 72 |

A AT TR YA Rl TG BT A T THIR ST |

T/ -

WHE FAR YRR

. .0 IBBI/IPA-002/IP-N01127/2021-2022/13700

TUHT 30.06.2025 ek oY &

AN wETE YR

feqieR: 1s.01.2025 Fa TSt wiverea wzae fafies
TH: HETet - ritzycirp@gmail.com




THE SECOND PAGE

WWW.INDIANEXPRESS.COM
THEINDIAN EXPRESS, SATURDAY, JANUARY 18,2025

PMILA case: ASG censures ED for ‘half-baked’
reply in SC, later says ‘miscommunication’

EXPRESS NEWS SERVICE
NEW DELHI, JANUARY 17

THE SUPREME Court witnessed
an unusual development on
Friday when a senior law officer
appearing for the Enforcement
Directorate (ED) found fault with
the agency for filing an affidavit
inaPMLA case, only to attribute
his submission later in the day to
a “miscommunication”.
AbenchofJusticesASOkaand
Ujjal Bhuyan was hearing the bail
pleaof Indian Telecom Services of-
ficer Arun Kumar Tripathi, chal-
lenging the October 25, 2024 or-
der of the Chhattisgarh High Court
denying him bail in connection
with the Chhattisgarh liquor scam.
When the court took up the
matter earlier in the day,
Additional Solicitor General SV

Raju appearing for the ED said
“there is something hanky panky
as far as my department is con-
cerned. Without consultation a
half-baked affidavit in counter
has been filed even before we
filed an appearance for it”.

As the bench expressed sur-
prise, he said, “There is something
fishy in the filing of the affidavit
thatis whatIfound yesterday. The
affidavit was filed without being
vetted by the investigatory
agency, without evenreferring the
facts to the investigating agency.”

The court said the counter
must have been filed by the ED’s
Advocate on Record (AoR).

Raju submitted that the affi-
davit had come from the ED and
the AoR could not be blamed.
Urging the court to take it up
next week, the senior law officer
said he had asked the ED

Kerala spiritual ‘guru’
buried in ‘Maha samadhi’

SHAJU PHILIP
THIRUVANANTHAPURAM, JAN 17

THE BODY of Gopan, the self-
styled spiritual guru whose mys-
terious death has attracted a po-
lice probe, was buried in a
specially-erected crypt —
dubbed as “maha samadhi” —at
his house at Aralumoodu near
Neyyattinkara in
Thiruvananthapuram Friday.
The body of the 69-year-old
Gopan was lowered into the
chamber in a sitting position,
and the crypt was filled with
ashes and camphor while scores
of Hindu sanyasis led the
prayers. Since Gopan belonged

to Hindu Nadar community, sev-
eral leaders of the community
outfit Vaikunda Swami Dharma
Pracharana Sabha (VSDP) took
the lead in the rituals.

The case has drawn signifi-
cant controversy earlier this
week, with the family having ob-
jected to opening the chamber
after police registered a missing
case based on a complaint from
locals. However, the Kerala High
Court’ intervention to determine
the cause of death paved the way
for exhuming the body.

The police exhumed the
body Thursday, and a post-
mortem was conducted at the
government medical college
here.
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Director to institute a depart-
mental enquiry into the matter.

"Kindly keep it on Tuesday. I
want to check the affidavit. I per-
sonally told the Director to insti-
tute adepartmental inquiry and
ask the officer concerned to re-
main present in court today.lam
sensing something fishy... This
type of thing should not happen
in the department,” he said.

The bench passed over the
matter. When it took up the case
again, the ASG said the AoR “was
instructed by the department
and nothing else”.

Justice Oka asked, “You have
filed a counter. Canyoudisown the
counter now? Whatis going on?”

Raju responded, “I am not
disowning. [ am saying it was
filed without vetting. Sol have to
verifying the counter.”

Justice Oka said, “The AoR for

ED has filed a counter. We will not
allow that counter to be changed
now.” The ASG said the court can
proceed with the counter.

Justice Oka said, “What s this
statement made? Itisa sad thing.
You are saying your AoR has filed
a counter without reading it.”

Raju submitted that he had
not said so and added “there was
a miscommunication”.

When Justice Oka said he is
casting aspersions on the AoR,
Rajusaid, “Iam not casting asper-
sions on anybody... [ am sorry
that somehow miscommunica-
tion has happened.” He said he is
not filing any fresh affidavit and
will proceed with the one already
filed. Raju urged the court to
“bury the hatchet and proceed
with the matter”.

The SCwill now hear the bail
plea on February 5.

SC denies bail to ex-PFI
chief on medical grounds,
declines house arrest

EXPRESS NEWS SERVICE
NEW DELHI, JANUARY 17/

THE SUPREME Court on Friday
rejected the plea of former
Chairman of the banned outfit
Popular Front of India (PFI) E
Abubacker seeking bail on med-
ical grounds, in connection with
a caseregistered against him un-
der the UAPA.

After examining the medical
report submitted by the All India
Institute of Medical Sciences (Al-
IMS), a bench of Justices M M
Sundresh and Rajesh Bindal said
it was not inclined to grant bail
at this stage. The court however
allowed Abubacker, who was ar-
rested by the NIA in 2022, to ap-
proach the trial court afresh, if
his medical condition deterio-
rates.

Appearing for the accused,
senior advocate  Gopal
Sankaranarayanan submitted
that the medical report substan-
tiates the claims about his poor
health.

The counsel also referred to
cases wherein similar charges
had been raised against the ac-

Former
PFI chief
E Abubacker

S

?'f"

cused and bail was granted. The
bench however said it was only
examining the question of bail
on medical grounds.

On May 28, 2024, the Delhi
High Court had dismissed
Abubacker's plea seeking bail on
medical grounds as well as the
merits of the case.

Hearing it, the SC said it will
only examine the issue on med-
ical grounds. On November 12,
2024, the top court sought a re-
port from AIIMS on his health
condition and after examining it
Friday, rejected his bail.

Sankaranarayanan then
urged the court to allow the ac-
cused to be kept in house arrest
but this was opposed by Solicitor
General Tushar Mehta.

Mehta said that praying to
keep an accused in house arrest
has become a “new concept”.
The court ultimately refused to
grant the prayer for house arrest.
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PRINCIPAL

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RITZY CHEMICALS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor RITZY CHEMICALS PRIVATE LIMITED

2. | Date of incorporation of corporate debtor |12/04/2007

3. | Authority under which corporate ,
debtor is incorporated / registered ROC Delhi

4. | Corporate Identity No. / Limited Liability U74999DL2007PTC161977

Identification No. of corporate debtor
5. | Address of the registered office and DTJ 132, First Floor, DLF Tower-B, Jasola,

principal office (if any) of corporate debtor | South Delhi, New Delhi 110025, India

6. | Insolvency commencement date in 08.01.2025
~ | respect of corporate debtor | (Order received on 17.01.2025)
7. | Estimated date of closure of
insolvency resolution process 07.07.2025
8. |Name and registration number of the  |Parminder Singh Bhullar
insolvency professional acting as Reg. No.

interim resolution professional IBBI/IPA-002/IP-N01127/2021-2022/13700

9. [Address and e-mail of the interim
resolution professional, as registered
with the Board

E-10/313, Mangal Puri Gali, Ghanupur
Road, Khandwala, Near W ater Tank,
Amritsar- 143104, Punjab

Email: advocate.psb@gmail.com

Plot No. D-190, 3rd Floor, Sector-74,
Industrial Area, Phase-8B, SAS Nagar,
Mohali-160071, Punjab

Email: ritzycirp@gmail.com

10.] Address and e-mail to be used for
correspondence with the interim
resolution professional

11.] Last date for submission of claims 31.01.2025 (14 days from the date of

receipt of CIRP admission order)

12.] Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not Applicable

13.|Names of Insolvency Professionals identified to
act as Authorised Representative of creditors
in a class (Three names for each class)

Not Applicable

14.|(a) Relevant Forms and https://ibbi.gov.infen/home/downloads
(b) Details of authorized representatives| Not applicable
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench (Court-Il)
has ordered the commencement of a corporate insolvency resolution process of the Ritzy
Chemicals Private Limited on 08th January, 2025. (Order received on 17.01.2025)

The creditors of Ritzy Chemicals Private Limited are hereby called upon to submit their
claims with proof on or before 31.01.2025 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. Al
other creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA- Not
Applicable.

Submission of false or misleading proofs of claim shall attract penalties. Sd/-

Parminder Singh Bhullar

Reg. No.- IBBI/IPA-002/IP-N01127/2021-2022/13700
AFA valid up to 30.06.2025

Interim Resolution Professional

Branch: Kashipur Caolony Samastipur, Bihar — 848101

GENERAL NOTICE

This is to infarm to public in general that the original Sale Deed No.6368
dated 27.04 2012 and onginal Sale Deed No. 13488 dated 14.08.2012,
both registered with the Sub-Registrar Office, Samastipur, in the name
of Nand Kishore Mishra, have been reported lost.
The above-mentionad sale deeds were kept as morfgage documents
with the bank in connection with a housing loan (HL Afc-6538812203)
availed by Mand Kishore Mishra since 22.06. 2017 at Kashipur Colony
Samastipur Branch (IBGA-5170). Despita diligent efforts, the said
documeants could not be located and ara presumad Iost,
Details of Sale Deeds & properties:
1. Sale Deed No. 6368 dated 27.04.2012
Land ad-measuring 9 (Mine) Dhur 2 (Two) Kanma situated at Villi'Mah:
Dhurlakh.P.S. Muffasil PO: Dhurdakh Distt: Samastipur, bearing Khata
No.592 (Old), 565(New); Khesra No 719 (Qld), 103 (New)
2. Sale Deed Mo, 13488 dated 14.08.2012
Land ad-measuring 9 (Nine) Dhur 2 {Two) Kanma situated at Vill/Moh:
Dhurlakh. P.S, Muffasil PO: Dhurdakh Distt: Samastipur bearing Khata
No.593(0ld), 565 (New); Khesra No. 719 (Old), 103 (New)
The public s hereby cautioned that any transaction invalving the said
property or unauthorized use of the aforementioned sale deeds and
loan documents shall be considered invalid and void. Any individual or
entity found using or dealing with the said documents without proper
authorization shall be subject to appropriate legal action.
This notice is issued in the interest of the public o prevent
anyfraudulent transactions.

BRANCH MANAGER

INDIAN RAILWAYS
"PUBLIC NOTIFICATION"
Motice is heraby given to all users of Railway lines and pramises situated
on the Complete section of the under noted section of the MNorthem
Raitway that the 25000 Volt, 50 Hz, AC overhead traction wires will be
energized on or after the date specified against the section. On and from
the same date the overhead traction line shall be treated as live at all time

and no unauthorized person shall approach orwork in the proximity of the
gaid ovarhead line.

Section Date
Sub:-"Energisation of 25 KV, Single phase 50 HZ, AC
newly electrified Line from Deoband (Excluding) | 50 9 2005

location no. 01/10 (Ch: 647.80) to Roorkee (Excl.)
location no. 28M5 Ch: 549.30) along with SP at
Jhabrera, S5P at Roorkee, goods line in Bhanera-
Khas station and associated turnouts, X-overs
including energisation of Auxiliary Transformers in
above said section under Moradabad Division
(REMITKM- 28.80/35.40)".

INDIAN RAILWAY
INTRODUCTION OF AC 25 KV TRACTION
"WARNING TO ROAD USERS"

It is notified for information of the Public that in connection with
introduction of 2.2 KV AC electnic traction over "Energisation of 25 KV,
Single phase 50 HZ, AC newly electrified Line from Deoband
(Excluding) location no. 01/10 (Ch: 647.80) to Roorkee (Excl.)
location no.28/15 Ch: 549.30) along with SP at Jhabrera, S5P at
Roorkee, goods line in Bhanera-Khas station and associated
turnouts, x-overs including energisation of Auxiliary Transformers
in above said section under Moradabad Division [(RKM/THEM-
28.80/35.40)". Height gauges have been ereclted at all tha level
crossings with clear maximum height 4.78 m and contact wire shall be at
a height of minimum 5.5 m above road level with a view lo prévent loads
of excessive height from coming into contact or dangerous proximity to
live trachion wire,
FPublic are hereby notified to observe the height specified above for the
purpose of loading vehicles and to see thal the loads carried in road
vehicles do not infringe the height gauges under any circumstances.
The dangers of a load of excassive haight are as follows:-
i) Danger to the height gauge and consequent obstruction to the road
aswell as the rallway line
i} Dangertothe materials orequipment carried or the vehicle itself.
iy Danger of fire and risk of life due to contact with or dangerous
proximity to the conductors

Dy. Chief Electrical Engineer/Const.

Date: 18.01.2025
Place: Mohali

For Ritzy Chemicals Private Limited
Email: ritzycirp@gmail.com

1882025

M.Rly. 4th Floor, DRM Office, New Delhi
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Day after Trump inaugural, Quad
meet likely with India at table

hawk, and in July last year, he
had introduced a Bill proposing
that India be treated similarly to
allies like Japan, Israel, South
Korea and NATO partners in
terms of technology transfers.
Significantly, in the recently
released regulatory framework
on the export of Al software by
the Biden administration, India
doesn’t figure in the first cate-
gory of 18 US allies which have
no restrictions. India is in Tier 2
with the vast majority which will
face a limit on how much com-
puting power they can import
from US firms if they can host it

in trusted environments.

Rubio’s Bill had aimed to sup-
port India in addressing threats
to its territorial integrity and
seeks to block security assistance
to Pakistan if it is found to spon-
sor terrorism against India.

Rubio had said China contin-
ues to aggressively expand its
domain in the Indo-Pacific re-
gion and seeks to impede the
sovereignty and autonomy of US
regional partners.

His Bill had said the US-India
partnershipis vital to countering
influences from Communist
China. It also advocates enhanc-

e Saif stabbing suspect elusive

Police also questioned a car-
penter who worked at Saif’s build-
ing recently, as well as some other
workers there. The carpenter’s
family said he worked at the fam-
ily residence but had nothing to
do with the attack.

With this line of investigation
yielding noresult so far, the police
appeared to be back to square one.
Laterin the evening, however, po-
lice sources said they found that
the suspect had been caught on
another CCTV, which indicated
that he changed clothes after exit-
ing the actor’s building,

The breakthrough came while
police were scanning CCTVs in
Bandra, and one camera ostensi-
bly showed the suspect, dressed
in a half-sleeve light blue shirt,
near Lucky Junction. In the earlier
CCTV footage from Satguru
Sharan building’s fire exit, the ac-
cused was seen wearing a half-
sleeve black T-shirt. “The fact that
the accused changed clothesindi-
cates he could be a hardened
criminal. The hunt hasbeen inten-
sified,and CCTVs fromnearby rail-
way stations are being checked,”
said an officer. Further, police
sources said the suspect madeita
point to cover his face with a red
scarf and a cap to elude the cam-
eras at the building.

An officer said they have
shared the photo of the suspect
with almost everyone in the over
40,000-strong force and with re-
tired officers, but noone hasiden-
tified him so far. Photographs have
also been shared with several taxi
and auto unions.

“With the publicity given to
the photograph, if anyone in the
city had seen him, they would
have approached us. But that has
not happened,” the officer said.

The officer said in several rob-
bery cases, the accused are also
intodrugabuse. “We called in sev-
eral persons who have drug cases
registered against them, especially
those who looked similar to the
accused, and questioned them.
That has not yielded anything ei-
ther,” the officer said.

Based on the preliminary in-
vestigation of the crime scene and

e Sisodia points to shoes, saris by BJP,

the media shows that these
things are happening, then what
do elections even mean? [ am
saying this as an extreme situa-
tion. In the midst of all this, there
is hope. When we seek their
(ECI's) time, they meet us and lis-
ten to us and raise queries, and I
am sure action will also be seen
soon,” he said.

“We still have faith in our sys-
tems and it is that faith that
keeps us thinking that even if
some people in the system are
compromised, the entire system
cannot be,” Sisodia said.

review of the building where
Khan stays with his family inadu-
plex(11thand 12thfloor), the po-
lice suspect that the intruder first
jumped through the back gate of
the building to enter the premises.
Once he entered the building, he
avoided CCTV cameras and took
the fire exit stairs till some point.
He has been captured on CCTV
climbing the floors barefoot at 1.38
am with his face covered. He is
then suspected to have used a
two-foot-wide shaft to enter the
bathroom of Khan’s younger child
from where he gained entry into
the house on the 11th floor.

After a scuffle, Khan and the
others managed to push the in-
truder in the child’s room, after
which they escaped and closed
the room from outside. Police of-
ficers said as the family rushed to
the 12th floor for safety, the ac-
cused most likely used the toilet
window and exited through the
same narrow shaft thathe used to
enter the house. He then reached
the fire exit stairs and was cap-
tured on a CCTV camera on the
sixth floor of the building.

Police said the security
arrangements at the building are
not strict. There were two guards
at the main gate and one at the
back gate. Officers said that for
such a high-profile building in
Bandra, the society has inade-
quate CCTV coverage. Local ven-
dors outside the building told The
Indian Express that the guards at
the gate would often allow them
to enter the building and visit
apartments without verifying
whether an order was placed.

Bhajan Singh, the auto driver
who drove Saif to the hospital,
meanwhile recalled that when
he first saw the actor, he was
drenched in blood and could
barely walk. He said when they
reached Lilavati Hospital, there
was a guard standing at the en-
trance. It was only then that he
realised who was in his auto. “He
(Saif) said, call him (the guard)
quickly, ‘Main Saif Ali Khan hoon
(Iam Saif Ali Khan)'. A stretcher
was brought, and he got on it,”
Singh said.

The three-time MLA from
Patparganj, who was also the ed-
ucation and finance minister of
Delhi until he was arrested in
2022 by the ED and CBl in the ex-
cise policy case, is contesting
from a new constituency this
time — Jangpura.

Talking about the BJP’s alle-
gations against the AAP and its
chief Arvind Kejriwal in the ex-
cise policy case and the CM
House renovation, Sisodia said
the BJP has neither work nor an
agenda to gain people's trust in
Delhi.

ing strategic, diplomatic, eco-
nomic and military ties with
New Delhi.

In September 2014, during
Prime Minister Narendra Modi’s
visit to Washington DC, Rubio
had written an op-ed and had
faulted the Barack Obama ad-
ministration for neglecting Indo-
US ties.

Indian officials and outgoing
Joe Biden administration officials
have been in touch with the
Trump team, including Marco
Rubio’s, about continuing the
initiatives between India and US.
This includes the Initiative for

Critical  and
Technologies (iCET).

During his first term, Trump
became the first US President to
name China as a strategic threat
and rival. He also revived the
Quad groupingin 2017. This was
continued and elevated by
President Joe Biden.

Jaishankar is also expected to
meet Vice President ] D Vance
and his wife of Indian-origin
Usha Vance during the trip, apart
from NSA-designate Mike Waltz.
He had met Waltz during his trip
to the US in the last week of
December.

Emerging

e President’s At Home this year ‘will
sound, taste and feel like South India’

President every January 26
evening, include, for example, a
roll-up pencil pouch made of
Pochampally Ikat fabric
(Telangana), colourful hand-
made wood and lacquer
Etikoppaka toys (Andhra
Pradesh), a hand-painted fridge
magnet that depicts Ganjifa art
(Karnataka), a pouch made of
Kancheepuram silk (Tamil
Nadu), and a screw-pine weaved
bookmark (Kerala). The items
are enclosed in a bamboo box
with Kalamkari (Andhra) motifs.

With the decorations draw-
ing inspiration from the South
too, an official said: “Starting
with the way the guests are wel-
comed, the At Home will sound,
taste and feel like South India.”

“The invitation package has
been curated to showcase a selec-
tion of unique artisanal handi-
crafts from the southern region of
our country; providing a glimpse
of the region’s vibrant traditions
with a focus on sustainability, in-
clusivity and simplicity,” the in-
vite says, adding that it can be “a
meaningful keepsake to remind
you of your participation in this
memorable event”.

The invite adds that the aim
is to “spotlight local expertise,
through products featuring in
the ODOP (One District One
Product) and GI (Geographical
Indication) schemes” of the gov-
ernment, with sources calling it
an attempt to also ensure geo-
graphical inclusiveness.

So the guests will be wel-
comed by a couple each fromone
of the five southern states —
Telangana, Andhra Pradesh,
Karnataka, Tamil Nadu and
Kerala — in the mother tongues
of their respective states, and
wearing the costumes of the re-
gion. There will be a brief per-
formance of dance forms from
these states and display of their
textiles, with the dishes served to
the guests at the high tea show-
casing the variety of South India.

The guest list this year will
also have actors and artistes

Rashtrapati Bhavan

from the South.

Sources point out that this
coincides with Indonesian
President Prabowo Subianto be-
ing the chief guest at the
Republic Day this year, and
Singapore President Tharman
Shanmugaratnam on a five-day
visit to the country currently.
During recent visits, leaders from
Southeast Asian countries have
raised the cultural similarities
between their countries and
SouthIndia, including in religion,
literature, mythology and the
arts, officials said.

Apart from this, sources said,
the At Home will be more inclu-
sive for the disabled, including
people to assist them. The guests
will include, besides the digni-
taries, women achievers, ‘Drone
didis’ — rural women trained to
use agricultural drones as part of
a government programme —
start-up founders and eminent
personalities from various pro-
fessions.

The official quoted above
called it a continuation of ges-
tures by Presidents over the
years to ensure that different
parts of the country find repre-
sentation at the seat of power.
“Right from the first President,
Rajendra Prasad, to President
Murmu, the Rashtrapati
Nilayam in Hyderabad has
served as an official retreat,
mostly in the winter. Being from
the East (Murmu is from
Odisha), the President wanted
this time that the culture of
southern states be showcased.”

says EC turning a blind eye

“The BJP has lost its credibil-
ity. Whenever it says some-
thing about Kejriwal ji, people
know that they have been
slinging mud on him since
2015. Even now, people do not
question Kejriwal ji's honesty,
his work or his lifestyle... [ laugh
at the BJP sometimes. You are
the biggest party in the world,
you have won three national
elections, you have govern-
ments in many states but when
you are coming to contest elec-
tions in Delhi, you have no vi-
sion,” he said.

“You (BJP) are telling people
about Arvind Kejriwal’s toilet,
whether it was gold or silver.
Wias there a swimming pool at
Arvind Kejriwal's house? What
is this level of discourse? Look at
where the world is. You want to
weave a false story that the
house has gold toilets and want
to contest elections on a fake
story. There was no excise scam,
but that's what you want to con-
test elections on the basis of?
What dreams are you giving to
the parents of young children, to
the elderly?”

e Army Vice-Chief flags 2047 agenda: Social, communal harmony, jobs

kamzoriyan kya hai. Hamara
takat hai hamara bhaugolik loca-
tion, hamara youth, hamara eco-
nomic strength... jo ki hamara
stable economic growth ho raha
hai, hamara service sector -
pharma, IT vagareh jo ki aage
badh rahe hain. (What is our vi-
sion for 20477 We should know
what our strengths and weak-
nesses are. Our strength is our
geographical location, our
youth, economic strength — the
stable economic growth and
our service sector, including
pharmaandIT.)”

“Hamari kamzoriyan kya kya
hai — sabse pehle environmental
change jo ho raha hai; doosra,
hamara manufacturing sector jo
hai, itna strong nahi hai; teesra,
utna employment opportunities
nahin hai hamare paas... hamare
borders, chahe China ke saath ho,
chahe Pakistan ke saath ho, abhi
developed nahin hain; aur
hamara human developmentin-
dex mein hame improvement
karne ki zaroorat hai (Now about
the weaknesses. First, the
change in environment (cli-

mate); second, our manufactur-
ing sector which is not as
strong; third, we don't have that
many employment opportuni-
ties... our borders, be it with
China or Pakistan are not devel-
oped. We also need to improve
our human development in-
dex),” he said.

Lt General Subramani said
that to become Viksit Bharat by
2047 the country should aim to
settle the borders and have “so-
cial and communal harmony”
within.

“Do hazaar saintalis mein
kaise hona chahiye?... Hamara
response mechanism integrated
hoga, hamare antrik problems
solve ho chuke honge, J&K,
Northeast, LWE saare... hum is
par control kar chuke honge
purey dhang se usko suljha chuke
honge, taaki hamare poorey desh
mein social aur communal har-
mony ho aur Bharat Viksit Bharat
2047 tak ban jaye (How do we
want 2047 to be like? Our re-
sponse mechanism will be in-
tegrated, our internal problems
would have been solved, &K,

Northeast, LWE... we would
have been able to control these
issues, completely resolved
them so that social and com-
munal harmony is there and the
country becomes Viksit Bharat
by 2047).”

“What do we want by 20477
That our borders be fully devel-
oped, our relations with China
and Pakistan... Jammu &
Kashmir and North East remain
integrated and normal, and we
secure ourselves with technol-
ogy-oriented solutions,” he
said.

On internal security, he said
that after the abrogation of
Article 370, Jammu & Kashmir
had seen more than 60 per cent
turnout in the Assembly elec-
tions. “Now there is an elected
government. Even though there
are minor terrorist incidents, the
Army, the Central Armed Police
Forces and the state administra-
tion have together controlled
the situation. The North-East
witnessed violence in Manipur,
and presently the situation is
under control, and it will take

more time to control it.”

For external security, Lt
General Subramani said it
should be ensured that the im-
mediate neighbourhood stays
economically connected with
India. “Looking at our immedi-
ate neighbourhood... Nepal,
Bhutan, Bangladesh, Sri Lanka,
Myanmar, Maldives and
Afghanistan, our effort should
be to see they are stable and
stay economically connected
with us and are not influenced
by others. When we talk of ex-
ternal security, we have a long
border with China which is un-
settled... We had strained and
tense relations with China, and
it has become stable but re-
mains sensitive... China will also
try to enter into the strategic
space of India, like neighbour-
ing countries Myanmar,
Bangladesh, and create influ-
ence on them.”

“By 2047, we will focus on
defence manufacturing sectors
including arms and weapons
and we will also export to other
countries,” he said.



E\;rQI [ STo1 ATl I 18Tﬂ=|3|ﬁ', 2025‘ 17

gt et o faes
HHE AHA |
gAaTE W Uk

Glllcjb 17 S (HM) |

hriceh Sod =A™ o YehaR hl Tk AR & SR
Y ATSTIT bl YR ThTS ol 3R W IR MR AT h
Teh A | iU A1 Agd Ml & faars Hael xed o
GAaTE 9 ek T &8 | U ohl O W U9 aRE ifererern s
feRvoT 91t = =EEfd T AYA i 9 i giad foeen TR
IE Ul aR T, S& A | gAarE 8 W e

ARt ) THIRT h3H o oK 3=d AT+ TR &
fop gfqarsl &l STUTdeRTel= Aifed SR fohan STY, ST 20 e
qh a9d fmar e efaRy e & Wieww 9 8T ki
AT TR Ak I | 3=F =TT F WA | STl gAars
¥ fIU 20 B it ARG 99 hl R )

HHETH 1 T8 HHEAT Shiesh T iU hHel o Y¥ER &
e o | [T g3 §, S8 TR T 7= off fof s
Sarsi o H{qomﬁ?lﬁaﬂ‘raﬁ?ﬂ%lﬁ?ﬁﬁ?%mﬁquﬁﬂmaﬁ
of | faemga ﬂdlq@rqsm fEu U fogma o Ts9 it donei
ASTIT PR TR 2019-2023 F TR &6 IR S A W
ISR § {8 819 1 3TRIY S T o | WIS 3 il 6
TMal Tl YW IR SR SRt SRS R o)

TIGeh 3TSSCAAT oh ShITthel i S
Tntr@rmé g Ballgd el

SRIQR, 17 A<t (M) |

ST o ST STl o WaX T & | YohaR ol ST~
Tog ToRIgHY W ool ¥ 3R ST | SH-%vER Ok 99
TETHH 3+sgvﬂ|aﬁzﬁrﬁﬁﬁwﬁmwwwﬁ
THIRR LTI 1 TS | BTaAlfeh, TR H s gared -ei gan & |

gferd 3urelierer Ifer gemer owi A SR fop fioel 9 TR
ST T8 3Tgeell & hifthel H WM Th R HIERS’ & 949
T A 2 TE, N R afdua €1 1E | 391 Farn {6 wR
¥ HaR ®i ol AfK sded A8l gl © | S=id garn TR
3Tegeell oh1 A8 3T I YT o 3iR o 79T 3T i AT 6
dEd ST o fI LM 81 Q| S=iH Faqr o 39 dey H
IS HHAT ST 21 g3 T |

BN : T WAl W BHAT T &l
FH & IS § 37 Hiewy fewd |
BN GUISIRR, 17 STHaRT (180

HERTSE o die el § Tk foame sl o &l o Ueh 998
BRI foRd Toc o &1 Wiedl ol Wid 7 TS 3iR TR 31 At
TR €9 W 9= 8 T | I YohaR I I8 SHBRT o |
ek SRRt o aarn fof Jewdfaar Td S dedial o aeikl
e ® gU g9a & faafae | gferd 3 o1e @i ol feraa |
o € 1 3= oarn foF gass i Yg=m T 9T 3R WA
fITet &% &9 H g8 § |

3Rt o Halfeleh, Belad Md < (@ dlcl 1 310
qME WRT 3R FOM & Y Y § B d | W/ A
RedeRl 9 fied T o | IfeRRt A warEn iR )X T| s %
RedeRl 99a $8 @l 3 31 R A, €2 3R R efomEmi
H gHel R fean

ﬁﬁ?:r AN e 2 s 17012026
§ ot & amam @ Fafier ami=m
HEE i T HaR, S T, TR 2vs0tz g HIRE & i we S SR
A 1 Wi @ A A et ah gt v TfeeT s o o @
At T o FeeR ot e U 9 SEHTE T wwew.ireps.gov.in 17 S8 @1 T E |
wH| [iasr | s At @1 faeeor ATiEE
i | wenm ot Rl st BT
1 | 22241293 |1a/m02r2s| i F Oae s o A A el RDSO
22242228 |1omzzs inETes mATfr e g0 | e
3 | 22231047A|06/02025| T 7% BT Uy B g st | RDSO
272310454 | 08/02/25| TENETEE B MM 08 SR & v S 2 RDSO
el |
5 |30240462D|04/0225] HE TECS A8 TRE 4 1100 T gE ICF
& |222314158|03022s) i Fww dide €10 H FEd A g | RDSO
7 | 22231784 |00zt aivs e H-2 ol A —so EE AEE et || -
8 |222315454/03/02/25) IFE T FIHCE deflells Fge s gl | | RDSO
o Ie:;;}awmﬁ- ;11.-c‘.=1-?':_'3IT-I"EI"=l_:'E rﬁmm':nfl RDSG
HTier /g 8s W ) weeE, T

oo o @ Ao T o

(ATl U dehdt i 1% fean (hRuRe =afaddl & fau
At dr g uferan) fafaaei, 2016 =6t fafqam 6 o6 3refi=)

fiesht wirehew wEae foafes & HE & o g

Yeifaa feremor
1. | i Foft & AW fResht e wrgae fafree
2. | R o & THEw o fafa 12.04.2007
3. | Uty fS@es  sfaifd widRe  oufed | STREI- fecet
THTR/ ISR &
4. | HlORE YgEH HeR/ SIS RON 1 Hifilg | U74999DL2007PTC161977
AT YETH AR

5. | wRe FoM *F Usligpq wECE qo0 T | SN 132, ToW a9, SUAUh <aR-4, STardI,
FTITAT BT Il <faott foeett, =2 fell, 110025, 9RA

6. | AN Foft & aReiie =t geamd faf 08.01.2025
(SSIM 17.01.2025 1 6 )

7. | feenfaam v e & @HME Wt [ 07.07.2025
rgwifa fofa

8.| siafm wwmd Werk & ®U H wrRa | Ris fiw geer, 1. H.: 1BBI/IPA-002/1P-
feanferama 99eR 1 A o USRI R NO01127/2021-2022/13700

9. | 3faR™ yEaTd W H1 4aT 9 3-HeA St R [ $-10/313, H@ GO TR, "G T, e,
IS & A Ushigd T T SRt F UM, STAEI- 143104, U™
g0t advocate.psb@gmail.com

10{ TR g T9ER F TR & fore wEm @6t | wite | €-190, @Al wWive, daei-74, Iefgaa
S arelt SHE q Ia ofan, -8, THUTH R, WiETed-160071, GSE
HA: ritzycirp@gmail.com

11 <7 1 aega e  sifom fafy 31.01.2025 (MR TS A KT A <6t

e 4 14 o)

12| AR wTE TR gR freifa O 21 8 S9-uR | AN el
(6v) % @ve () & e Folt <t oft, af i &

13) 9ot ® ol o Wiftrea afafty & w9 # fafea | <] T2

feenferam TR % T (I9F 9o & fog
= M)

14) (%) Geifera &R https://ibbi.gov.in/en/home/downloads
(@) wiftrepa gfaff o1 faeror W Iuerey ®: | @y Tl

TAGERT o1 < Sl 8 foh Auel shuet ot feee, 7€ fowedt s (12-2)7 feAieh 08 S, 2025 (3RW
17.01.2025 W1 U gaT) I Nesht wivered Wigae fafes & wRuURe e s ufF w1 g&
I T S A
fiesht Sffrerew rgae fafiree & aRT 1 gfafie For 10 & siafa aftfa wdt W sfaR™ wara T9eR =t
31.01.2025 91 39 | Y& 19 @1 1 AT Wfed YFGd A & € TAGERT AW R S
fordia R 1 FaA TG E Tk GRT O & HT THIT JXA FEAT BT | 3T TH 0TI B
3T T AR, T BT AT Sk adioh IR I o Wehd € |
gfafte FeR 12 & sfaia Yeles STTER Aol § Heifta fxita worame! 6w |9 § 9oft % witga gfaffy
% ¥ H HE FA & fou gfafte dem 13 & staria geitag 3 fanferamm W9ad @ wifvega sfaff 6t ol
1 ST E-aAr] e |
A AT TR YA <RI I AT SJHIA T SRR ST |
/-
TR FAR Joor
. . IBBI/IPA-002/IP-N01127/2021-2022/13700
TTHT 30.06.2025 dh oY 2

Jfw T YR
feqieR: 18.01.2025 Fd Nesit wivwred Ugde fafres
TH: gt WA ritzycirp@gmail.com

This is only an advertisement for information purposes and is not a prospectus announcement.

#% REXPRO REXPRO ENTERPRISES LIMITED

: Caane’ (Formerly known as REXPRO ENTERPRISES PRIVATE LIMITED)

EFHE

{Pleasze scan this QR Code
1o view the Prospectus)

CIN: U36912MH2012PLC22T96T
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THE PROMOTER OF OUR COMPANY ARE MINESH ANILEHAI CHOVATIA, PREMAL NIRANJAN SHAH, RAGESH DEEPAK BHATIA AND RAVISHANKAR SRIRAMAMURTHI MALLA

“The Issue is being made in accordance with Chapter IX of the SEBI ICDR Regulations (IPO of Small and Medium Enterprises) and
the Equity Shares are proposed to be listed on the Emerge Platform of National Stock Exchange of India. (“NSE”).

THE ISSUE

INITIAL PUBLIC 1SSUE OF UP TO 37,00.000 EQUITY SHARES OF FACE VALUE OF T 10)- EACH OF REXPRO ENTERPRISES LIMITED FOR CASH AT A PRICE OF T 145 PER EQUITY SHARE (INCLUDING A PREMIUM OF T 135 PER EQUITY SHARE)
("OFFER PRICE") AGGREGATING UP TO ¥ 5,365.00 LAKHS COMPRISING OF FRESH OFFER OF UP TO 32,50,000 EQUITY SHARES AGGREGATING TO ¥ 4, 712.50 LAKHS (“FRESH OFFER") AND AN OFFER FOR SALE OF UP TO 1,12,500 EQUITY
SHARES EACH BY MINESH ANILBHAI CHOVATIA, PREMAL NIRANJAN SHAH, RAGESH DEEPAK BHATIA AND RAVISHANKAR SRIRAMAMURTHI MALLA LE 450,000 EQUITY SHARES ("SELLING SHAREHOLDERS") AGGREGATING TO ¥ 652.50
LAKHS (“OFFER FOR SALE")("THE OFFER") AND UP TO 186,000 EQUITY SHARES AGGREGATING TO ¥ 289.70 LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER (“MARKET MAKER RESERVATICN PORTION™). THE OFFER
LESS THE MARKET MAKER RESERVATION PORTION LE. OFFER OF UP TO 35,14,000 EQUITY SHARES OF FACE VALUE OF ¥10/- EACH AT AN OFFER PRICE OF T145PER EQUITY SHARE AGGREGATING TO ¥ 5,005,320 LAKHS ("NET OFFER"). THE
ISSUE AND THE NET ISSUE WILL CONSTITUTE 33.02% AND 31.36% OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. FOR FURTHER DETAILS, PLEASE REFER TO SECTION TITLED "TERMS OF THE ISSUE" BEGINNING
ON PAGE 292 OF THIS PROSPECTUS.

In terms of Rule 13{2)(b){i) of the SCRR this Issue is being made for at least 25% of the post- |ssue paid-up Equity Share capital of our Company. This [ssue is being made through Fixed Price process in accordance and compliance with Chapter IX and
other applicable provisions of SEBI ICDR Regulations wherein a minimum 50% of the Net Issue is allocated for Retail Individual Applicants and the balance shall be offered to individual applicants other than Retail Individual Applicants and other
investors including corporate bodies or institutions, Q18s and Non-Institutional Applicants. However, if the aggregate demand from the Retail Individual Applicants is less than 50%, then the balance Equity Shares in that portion will be added to the
non-retail portion offered to the remaining investors including QIBs and Nils and vice-versa subject to valid Applications being received from them at or above the Issue Price. Additionally, if the Retail Individual Applicants category is entitled to more
than fifty per cent on propartionate basis, the Retall Individual Applicants shall be allocated that higher percentage, For further details please refer the section titled - "|ssue Information” beginning on page 292 of this Prospectus.

THE FACE VALUE OF THE EQUITY SHARES IS < 10/- EACH
AND THE ISSUE PRICE IS 14.50 TIMES OF THE FACE VALUE

THIS OFFER IS BEING MADE IN TERMS OF CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018 (THE “SEBI (ICDR)
REGULATIONS"), AS AMENDED. IN TERMS OF RULE 229 (2) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1857, AS THE COMPANY'S POST OFFER PAID UP CAPITAL IS MORE THAN ¥ 10.00 CR. FOR
FURTHER DETAILS, SEE “ISSUE PROCEDURE"ON PAGE NO. 306 OF THE PROSPECTUS.

FIXED PRICE ISSUE AT X 145/- PER EQUITY SHARE

MINIMUM APPLICATION SIZE OF 1000 EQUITY SHARES AND IN MULTIPLES OF 1000 EQUITY SHARES THEREAFTER
RISK TO INVESTORS:

1. Our Company and Promoter of our company are party to certain litigation and 6. Our Registered Office, factories and warehouses from where we operate are not
claims. These legal proceedings are pending at different levels of adjudication owned by our Company. Any adverse impact on the title fownership rights of the
before the court and regulatory authority. Any adverse decision may make us owner, from who's premises we operate our registered office, manufacturing
liable to liabilities/penalties and may adversely affect our reputation, business, units, warehouses or breach of the terms / non-renewal of the rent agreements,
and financial status. may cause disruption in our corporate affairs and business and impede our

2. Our success depends on our ability to manufacture, market and deliver our effective operations and thus adversely affect our profitability.

products of high quality on schedule and on a large scale, which may expose us 7. We have not entered into any long-term contracts with any of our customers and
to new and increased challenges and risks. typically operate on the basis of purchase orders, which could adversely impact

3. We depend on unorganized and third parties for the supply of raw materialsand ~ ©urrevenuesand profitability.
do not have firm commitments for supply or exclusive arrangements with any of 8. We are dependent on various kinds of Suppliers for the supply of raw materials,
our suppliers. Loss of suppliers may have an adverse effect on our business, services and finished goods.

results of operations and financial condition. 9. A significant portion of our revenues are derived from a specific regional area
4. Dependency on the State of Maharashtra for Procurement of Raw Materials. and any adverse developments in this region could have an adverse effect on

5. Pricing pressure from our customers may adversely affect our gross margin and our business, cash flows, results of operations and financial condition.
profitability. Inability to increase our prices may have a material adverse effect 10. Qur Company’s failure to maintain the quality standards of the products could
on our results of operations and financial condition. adversely impact our business, results of operations and financial condition.

ISSUE OPENS ON: WEDNESDAY, JANUARY 22, 2025

ISSUE
PROGRAMME

ASBA*

UPI now available in ASBA for individual UPI Applicants, whose application size are up to <5.00 lakh, applying through Registered Brokers,
UI= l) DPs & RTAs. Applicant to ensure PAN is updated in Bank Account being blocked by ASBA Bank. List of Bank supporting UPI is also
available in SEBI at www.sebi.gov.in,

“UPI-Mow avallable in ASBA for all individual investors applying in public issees where the application amount is up to £5,00,000, applying through Registered Brokers, Syndicate, DPs & RTAs. Retail Individual Investors and Mon-Institutional Investors also have the
option to submit the apphcation direclly to the ASBA Bank (SCS5Bs) or ta use the facility of linked ontine trading, dermat and bank account. Investors must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT nofification dated Februany 13, 2020
and press release dated Jume 26. 2021, read with press release dated September 17, 2021,

ASBAhas o be avaied by all the investors except anchor imvestors. UPEmaybe availed by (i) Retail Individual Investors applying in the Retall Portion, and (i} Indiadueal Non-Institutiona! Investors applying with an application size of up to 500,000 in the Mon-Instiutional
Fortion. For details on the ASBA and P process, pleass refer io the details given in ASBA form and abridged prospectus and also please refer to the section Tesue Procedurs " beginning on page 306 of the Prospectus. The process is also availabie on the website of
Association of Investment Bankers of India (“AIBI"), the website of National Stock Exchange of India Limited and in the Genaral Information Document, ASBA Application forms can be downloaded Trom the website of the Stock Exchange and can be oblained from the list
of banks that is available on the websie of Sacurites and Exchange Board of India ("SEBI) at www.sabi.govin, **List of banks supporting UP! is also avaiable on the website of SEBI at www.sebi.govin . For the list of LIPT Apps and Banks live on PO, pleasa refar to
wanw.sebi.govin Jdrvestors applying using the UP| Mechanism may apply through the 3C5Bs and mobile applications whose names appear on the website of S3EBI [https/hww.sebi.govin/sebiwebioliher'OtherAciion do?doRecognisedFpi=yeshinimld=40 and
hittps:{iwww. sebi.govinfsebiweblothen' OtherAction doPdoRecog nisedFpi=yes intmid=34) respactvely, as updated from time to time. Axis Bank Limited has been appointed as Sponsar Bank for the Issue. Forlssue related grievancs mvastors may contact Horzan
Management Private Limited, Aditya Gupta, Telephone: +31 33 4600 0607, E-mail: sreeipo@honzon.nat.co, For UP| refated quenes, imestors can contact NPCI a1 the toll-frea number: 18001201740 and Madl |d: |pc.upi@npei.og.in; s Bank Limited at Tal:
+31-8830522447 and Email: Mewmarket branchheadi@axisbank.com; and the Begisirar o the Issue, Cameo Corporale Services Limited af Tel. Mo, +31 406716 2222 Email; privai@camecindia.com, All Investors shall participate in this lssue only theough the ASBA
process. For details in this regard. specific attenton is nvited to Yssue Procedurs "on page 306 of the Prospectus. Applicants should ensure that DP 1D, PAN, UPI D [if applicable, in cass ofinvestor applying through UPI mechanism) and the Client ID are correctly filed in
the Application Form. The DP (D, PAN and Client 1D provided in the Application Form shewld match with the OP 1D and Clent 1D availabde in the Depository database, otherwisa, the Application Form is liable to be rejected, Applicant should ensure that the beneficiary
account provided in the Application Form is active. Applicanis should note that on the basis of the PAN, DP 10 and Chent ID as provided in the Application Form, the Appdicant may be desmed ko have authorized the Depositonies o provide toihe Regisirar to the tssua, any
requested Demographic Detais of the Applicant as available on the records of the depositories, These Demographic Details may be used, among other things, for any comsspondences related to the 1ssue, Applicants are advised to update any changes to their
Demographic Details as avallable in the records of the Depository Paricipant to ensure accuracy of racards. Any delay resulting from failure to updata the Demagraphic Detass would be at the Applicants sobe risk,

LISTING: The Equity Shares issued thrawegh the Prospecius ane proposed to be listed on the SME Platform of National Siock Exchange of India Limited i.e., NSE Emerge. Our Company has recsived ‘im-principle’ approval from the NSE for using its name in the Issue
document for the listing of tha Equity Shares, pursuant toletter dated January 08, 2024, For the purpose of the Issue, the Designated Slock Exchange shall ba NSE

DISCLAIMER CLAUSE OF SEBI: Since the Issue is being made in ferms of Chapier X of the SEBI{ICDRE) Regulations, 2018, the Draft Prospectus was not filed with and the SEBI shall nof issue any observation on Offer Document. Hence, there is no such speciic
disclaimer clause of SEBI However, investors may refier to the entire " Disclaimer Clawse of SEBI on page 284 of the Prospectus

DISCLAIMER CLAUSE OF NSE: It is 1o be distinctiy undersiood that the pemmission given by MSE should notin any way be deemed or construed that the contenis of the Prospecius or the price at which the equity shares are offered has been cleared, salicited or
approved by NSE, nordoes it cerlify the cormectness, accuracy or completenass of any of the contents of the Prospecius, The investors are advised to refer o the Prospectus for the full kext of the “Discfaimer Clawse of the NSE "on pags 285 of the Prospectus

GEMERAL RISKS: Investmentin equity and equity-related securibes invohres a degree of risk and investors should not irvest any fends in this 1zsue unless they can afford to take the risk of loging their investment. Investors are advized fo read the risk factors carefully
befors taking an investment decision in this Issue. For taking an investment decision, investars must rely on their own examinafion of the issuer and the lssue including the nisks involved, The securities have not been recommended or approved by the Secunties and
Exchange Board of India [SEBI) nor does SEBI guaraniea the accuracy or adequacy of this document, Speciic altention of investors is imited 1o the stalement of ‘Risk Factors” beginning on page 31 of this Prospecius,

BASIS OF ISSUE PRICE: The |ssue Price is delermined by the Company im consuliation with the Lead Manager. The financial data presented in chapter “Basis for lssue Price” on paege 100 of the Prospechss is based on Company's Restated Financial Statements.
Investors should also refer 1o the chapter itled “Risk Factors” and “Reslated Flnanclal Stalements” on page 31 and 211 respectively of the Prospecius. The Audil Committess al a meeting recommended the Price noting that the Price is justified based an quantitative
factors and kay financial and oparational performance indicators (" KPIs") disclosed in Basis for/ssue Price’section vis-a-vis the WACA of primary issuances (secondary transactions disclosed in the “Basis for lssue Price”saction,

ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPAMIES ACT, 2013; Main Objects as per Mo of our Company: Forinformation on the main obiects of our Company, see “History and Cerfain Corporate Matters on page 178 of the
Prospecius and Clause [l A) of the Mermorandum of Associalion of aur Company. The Mo s amaterial documant for nspection in ralation 1o the fssue

PRECAUTIONARY NOTICE TO INVESTORS:

INVESTORS ARE ADVISED TO READ THE PROSPECTUS INCLUDING THE RISK FACTORS CAREFLILLY BEFORE TAKING AN INVESTMENT DECISION IN THIS ISSUE. FOR TAKING AN INVESTMENT DECISION, INVESTORS MUST RELY ON THEIR
OWN EXAMINATION OF THE ISSUER AND THIS [SSUE, INCLUDING THE RISK FACTORS ON PAGE NO. 31 INVOLVED. SPECIFIC ATTENTION OF THE INVESTORS 15 INVITED TO THAT ANY NEWS/ADVERTISEMENTS/ SM3! MESSAGES/ ARTICLES
ANDVIDEDS, IF ANY, BEING CIRCULATED IN THE DIGITAL MEDIAAND/OR PRINT MEDIA, SPECULATING ABOUT THE INVESTMENT OFPORTUNITY IN OUR COMPANY'S ISSUE AND ABOUT EQUITY SHARES OF QUR COMPANY BEING AVAILABLE
AT PREMIUM ANDIOR DISCOUNT TO THE ISSUE PRICE (“"MESSAGE") DURING THE ISSUE PERIOD IS5 AND/ OR WILL NOT AND! OR HAS NOT BEEN ISSUED BY OUR COMPANY OR ANY OF OUR DIRECTORS, KEY MANAGERIAL PERSONMNEL,
PROMOTERS, PROMOTER GROUP OR GROUP COMPAMIES. ANY SUCH MESSAGE IN CIRCULATION IS MISLEADING & FRAUDULEMT ADVERTISEMEMT AND ISSUED BY A THIRD PARTY TO SABOTAGE THE IPO, OUR COMPANY OR ANY OF OUR
DIRECTORS, KEY MANAGERIAL PERSONKEL, PROMOTERS, PROMOTER GROUP OR GROUP COMPANIES AND THE INTERMEDIARIES ARE NOT INVOLVED IN ANY MANNER WHATSOEVER.

Liability of Members: The Liability of members of Company Is Limited

Amount of Share Capital of Our Company and Capital Structure: The authosized and issued. subscribed and paid-up equity share capital of the Company as on the date of the Prospectus is as follows: The authorized share capital of ¥ 130000 Lakhs divided info
13,00,00,000 Equity Shares of T100- gach. The [szwed, subscribed and paid-up equity share capital of ¥ 79565 Lakhs divided info 79 56, 460,00 Equity Shares of T10V- each. For defails of the share capial and capital structere of the Company see "Capifal Struciura"on
page 73 ofthe Prospecius.

Name of the Signatories to the MOA of the Company and the number of Equity Shares held by them: The names of the signatories of the Memorandum of Association of the Company and the number of Equety Shares subscnbed for by them at the time of
ssgning of the Memorandum of Association: initial allotment to Ragesh Deepak Bhatia (30,000 Eguity Shares), Premal Niranjan Shah (30,000 Equity Sharez) and Bharat Kantilal Soni {30,000 Equity Shares) being the subscribers to the MOA of our Company.

| LEAD MANAGER TO THE ISSUE | REGISTRAR TO THE ISSUE | COMPANY SECRETARY AND COMPLIANCE OFFICER

* # REXPRO
CANED

Cameo Corporate Services Limited Khushboo Nilesh Rawat . . I
SR | S T TR
19 RN Mukherjee Road, Main Building, 2nd Floor, Kolkata-70000, | - Chennai- 600 002 Tol.: 491 Efad:ﬂ. 32162, Email: cs@rex r0.c0, Website: wiv,fexpro.co
I""EE'.E'E.‘”!?E'" India.;Telephone: +31 .3'_3 48600 0607 - Tel: +91 40 6716 2222; E-mail: priyafcameaosdia.com 2 ' . i ' b
CUGANHRN. At S B PR S M 0 Investor Grievance e-mail: investor@camenindia com

Website: www horlzonmanagament.in i ;
Investor grievance: investorralations@horizon net.co Website: www.camedindia.com
Contact Persom: K. Srespriya

=EEI Registration Number: INMOGO0T 25826
Contact Person: Adilya Gupta SEBI Registration No.; INRDDD0O3753

AVAILABILITY OF PROSPECTUS: Investors should note that Investment in Equity Shares invalves a degree of risk and Investors are advised to refer o the Prospectus and the Risk Faciors contained therein, before applying in the Issuz. Full copy of the Prospectus
shall be available at the webs#e of Stock Exchange at www.nsaindia.com , the website of Lead Manager al www. horizonmanagement.in and the website of the |ssuer Company at www.raxpro.co and the website of SEBI al www.sebi.gov.in.

AVAILABILITY OF APPLICATION FORMS: Application Form can be obtained from the Registered Office of Company, REXPRO ENTERPRISES LIMITED, E-mail; www.rexpro.co; Tel. No.: +81 84848 32162; Office of Lead Manager, Horizon Management Private
Limilad, Email: smeipof@harizon.nel.co, Telephone; +91 33 4600 0607, Seil Cerlified Syndicate Banks, Registered Brokers; Designated RTA Locations and Designated COP Locations for participating in the issua. Application Forms will also be available on the
wiabsites of thie Siock Exchange and at all the Designated Branches of SC3Bs. the listofwhich is avadable on thewebsites of the Stock Exchange and SEBI.

BANKER TO THE ISSUE AND SPONSOR BANK: Axis Bank Lamited.

All capitalized terms used herein and nof specifically defined shall have the same meaning as ascribed to them in the Prospectus dated January 15, 2025,

ISSUE CLOSES ON: FRIDAY, JANUARY 24, 2025

*Application Supported by Blocked Amount (ASBA) is a better way of applying | MANDATORY IN PUBLIC ISSUES
FROM JANUARY 01, 2016.
NO CHEQUE WILL BE ACCEPTED.

Simple, Safe, Smart
way of Application - | toissues by simply blocking the fund in the bank account, investors can avail
Make use of it!!! the same. For further details check section on ASBA below.

LWIVED PAYIAEMSTS IWNTERFALCE

Apolicants cancontact the Compliance Cflicar or the Laad Manager or tha Regigirar 1o the ssuein case of any
pre-tssue or post-lssue refated problems, such as non-recaipt of leliers of Allotment; credit of Allofted Equity
Sharas in the espective beneficiary account and refund orders, ale, All complaints, quenes ar commends
recenved by Stock Exchange | SEBI shal be forwarded to the Lead Manager, whio shall respond io the same

For REXPRO ENTERPRISES LIMITED

On bahalf of the Board of Directors

S

Premal Niranjan Shah

Place : Mumbai Chairman and Managing Director
Date : January 17, 2025 DIM:03526547

REXPRO ENTERPRISES LIMITED, is proposing, subject io markat condiions and other considerations, publicissve of its Equity Shares and has filed the Prospectus with the Registrar of Companies, Mumbai, Maharashira, The Prospecius is available on the websiie
ofthe Lead Manager at weow honzonmanagement.in, the website cfihe Malional Stock Exchange of India Lemited Le. wwwinseindia.com and website of the [ssuer Company al www.rexpro.co.

Investor should read the Prospectus carefully, including the Risk Factors on page 31 of the Prospectus before making any investment decision.

The Equity Shares have not been and will nof be registered under the LS. Securifies Act 1933, as amended [the *Securities Act’) or any siate securities laws in the United States and may not be issued or sold within the United States or to, or for the account or benetof,
LS. persons” (a5 dened in Regulation 5 of the Secunties Act), except pursuant to an exemption from, orin a fransaction not subject to, the registration requirements of the Securibies Act. Accordingly, the Equity Shares will be issued and sold (i) in the United States anly
to *qualied institutional buyers”, as denad in Rula 144 A of the Securities Act, and (i) outside the United States in offshora transactions in reliance on Requiation S under tha Sacurities Act and in compliance with the applicable laws of the jurisdiction whara thase offers
and sabes ocour, The Equaty Shares have not been and will not be registered, listed or otherwise qualiled in any other prisdiction culside India and may nod be issued or sold, and Application may not be made by persons in any such jurizdsction, except incompliance with
the applicable laws of such jursdiction

KIRIN ADVISORS

www.readwhere.com
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